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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD B%NCH
AT HYGERABAD

0.A. 621/94, : . Dt,of Decision : 7-89-94,
Bhgamaiah Malla iah ' ‘ .o Applicank.

\ |

Vs *

1. The Gseneral Managsr, ’
5C Rly, Rail Nilayam,
Sacunderabad,
2. The Divl. Railuay Managar,
B.G., Rail Nilayam, .-1
Secunderabad. .. Raspondents,

!

Counsal for tha Applicant : Mr. K.K. Chakravarthy

Counsel for the Respondents: Mr. N.Y. Ramana, Addl.CGSC. ﬁ\K;;M
|

CORAM:

THE HON'BLE SHRI A.V. HARIDASAN : MEMBER (JuoL,) | r



0.A, 621/94. : ‘ " Dt. of Dscision : 7-9-84,
|

ORDER

| As per Hon'ble Shri A.V. Haridesan, Member (Judl.) }Q
|

1

7 ‘ }The applicant being invalidated on medical génunda
retired from the 5ervics of the railuays on 25-7-79, Mia

ratlrament benefit was sattlad and was paid to him in ths
year 19 ry lT-SBJ.I UIIUBE  wiiE wiirs se crmemgmeoiog - '

was under treatment, that his wife wvas bedridden, and Ehat

Por this presson and on account of povarty ha could not take
St:ElpS for gettlﬂg N1l3 CHIE UBELLTU WITWUSA wirwe prowce— e eea _(___

and that the representation made by him to the railway!
authorities ggeking peyment of pension was not acgaded}to

|
the applicant has filed this applicatien under sgction 19 of

the Admn, Tribunals Act, praying that the respondents may
.

he dirartad to orant te him the qrgtutlty af psnsion accord&ng
to the rules w.2.8., 25=7=79, |
|

2e¢ The applicant has annexed along with the apdlicatiun

[

a letter dt.30-5-90 addressed to Shrl P.Narasa Reddy, MP by
the 5C railway in which the Railways has stgtgd that Jhe
claim of the applicant was sattlad under SRPF and that hae

was not entitled to any pesion or other benefits. The
|

grievance of the applicant i s regarding non-sanction ﬁf

pension and sgttlement of his retiral benefits under %RPF
aross in the year 1579 i.e., more than thrae ysars baﬁore
the commancement of the Admn. Tribunals Act. Therafnté
',‘this Tribunal has no jurisdicthon to entertain this ‘

application in regard to such & grisvance. The claim!is

also hopslassly barred by limitation., Hance the application
|

is rejected under section 19{3) of the Administrafive'

Tribunals Act. %ﬁzyl/\ﬁ/ﬁ/L .

(A.v. HARIDASAN); {
MEMBER (JUDL,) \

S ﬁ‘_,f”\34<(h“

Datad : 7-9-84. ' e geirjéﬁm £T)
Dictated in Open Court.,. Y {
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THE HoN'sLz MRJALYLHIRIDASAN ¢ MEMBER(D)
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THE HDN'BLE.MRﬁH.B.GGRTHI : MEMBER(4 )
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Rdm@tted'and Ipterim. Directions
Issuned.

B lloled.

Qispoged of with Directions. Lﬁfq

~”)5E;%issed. ’JBQ?

Dismissed as withdrawun,.

,DismisSsed for Default,

Re jeeted AQrd. _
~//ﬂ6/§§dér as to costs.
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